
 

THE  DISPLACED  PERSONS   (COM-
PENSATION     AND      REHABILITA-

TION) AMENDMENT BILL, 1960 

THE MINISTER OF REHABILITATION 
AND MINORITY AFFAIRS (SHRI MEHR 
CHAND KHANNA); Sir, I move: 

"That the Bill further to amend the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, as passed by the 
Lok Sabha, be taken into consideration." 

Sir, the Displaced Persons (Compensation 
and Rehabilitation) Act was passed about six 
years ago. Under that Act we have paid 
compensation up till now to nearly 4,57,000 
persons. The total number of persons who 
were to be paid compensation under the parent 
Act was about 7,73,000 and the number of 
rehabilitation grant applications was about 
11,700, making a total of roughly 4,85,000. 
As I have stated, compensation to about 
4,57,000 persons has already been paid and 
we have only a few thousand more persons, 
roughly about 25,000 to 30,000 persons, who 
remain to be paid. The Act was passed six 
years back. Then rules were passed by this 
House towards the end of 1955 and under the 
Act compensation to the extent of nearly Rs. 
127 crores has al ready been paid, over Rs. 56 
crores in cash and about Rs. 70 crores by trans 
fer of properties and adjustment of public 
dues, and as matters stand at present, I am 
hopeful that within the next few months, the 
main work of the payment of compensation to 
displaced persons from West Pakistan would 
have been completed except for the residuary 
problem of the hard cases which may have to 
be carried aver for a little longer period. So 
the main object of bringing forward this Bill is 
not with a view to, in any way, changing 
either the quantum of compensation to be laid 
or the mode of compensation to be paid under 
the graded system that was approved by the 
House when we passed those rules. The  main  
difficulty   has     been   that 

during the last year or two we have come up 
against certain hurdles which are more in the 
nature of legal flaws or ambiguities on 
account of which certain rulings have been 
given by certain High Courts and it is with a 
view to removing those ambiguities that the 
Government had to bring in this   Bill   before   
the   House. 

There are only 3 or 4 important clauses 
which I wish to be amended and I will deal 
with them one by one. The first relates to 
clause 2, to cooperative societies. Let me take 
a little time in explaining what a public due is. 
The compensation pool comprises of evacuee 
property that is left by the Muslims who have 
gone away to Pakistan in the Western region. 
The price of that evacuee property, according 
to our estimate, is about Rs. 100 crores. Then 
there is the Government-built property, all 
these townships that you see round about 
Delhi—and we have built such townships all 
over India—and the number of units 
completed is about 2 lakhs and the cost of the 
tenements and the houses completed and the 
plots developed is round about Rs. 50 to 60 
crores. 

Another item that forms part of the 
Compensation Pool is the loan given to 
displaced persons; loans were given for 
various purposes, loans were given for the 
setting up of industries, loans were given for 
the setting up of trade and business and then 
there were big loans given by the 
Rehabilitation Finance Administration, the 
limit of which went up to one lakh of rupees. 
The total amount comes to roughly Rs. 25 to 
Rs. 30 crores. That was our Compensation 
Pool. Under the Act and the Rules that were 
subsequently framed, a concession Was given 
to a displaced person that if he owed a certain 
amount of money to the Government, he had 
the right, according to certain conditions and 
rules, to have it adjusted against his compen-
sation. Let me give an example. Suppose a 
man has taken a loan of Rs. 10,000 or Rs.  
20,000 from the R.F.A. 
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[Shri Mehr Chand Khanna.] try, which 
was phased to be compjei-ed so 
expeditiously and the compensation 
which had been given to lakhs of people, 
perhaps all that work could be undone. 
So, as a precautionary measure, I have 
brought this amending clause with a view 
to taking powers to see that all those acts 
which were done by the Deputy Chief 
Settlement Commissioners — whether 
one, two, three or four—would be legal 
and valid and that on account of that 
there should not be any legal flaw or 
legal lacuna. 

Now, Sir, I would like to say a few 
words about clause 4. Nine or ten years 
ago, lakhs of people came from West 
Pakistan. There was a very heavy exodus 
and a mass exodus, and a very large 
number of our unfortunate Muslim 
brethren had to leave India and go to 
Pakistan. At that time we had about sixty 
to seventy lakh acres of land in Punjab 
and PEPSU. Within a very short period, 
maybe within a year or two, lands were 
allotted in Punjab. It is very creditable to 
the Punjab Government and to all those 
who worked for the allotment scheme, 
that Punjab which was a torn province, a 
shattered province, a province, the major 
part of which had gone away to Pakistan, 
which was a devasted province, that lands 
were immediately allotted. About four or 
five lakh displaced families were resettled 
on that land. Time was the essence. Speed 
was the essence and we went right ahead. 
Later on, it came to our knowledge that in 
certain cases, unfortunately some of my 
friends took advantage and received 
excess allotments, allotments to which 
they were not entitled. You have been 
hearing about it off and on in some of the 
newspapers in the Punjab. So, when the 
allotment is cancelled, the Punjab 
Government has been realising penal rent 
from those who took allotment in excess 
of their allotments. This has gone on for 
some time now. We did not want to put 
any premium on excess or unauthorised 
allotments. One of our friends  went  to  
the  High  Court  and 

we were told that unless there was legal 
sanction behind it, these penal rents could 
not be realised. So, I have brought 
forward this amendment simply with a 
view to charging rent from those who 
received excess allotment or allotment in 
excess of their due, what they were 
entitled to under the quasi-permanent 
allotment scheme. 

There are two more major changes. 
One relates to the restoration of property 
to a Muslim under section 27, under the 
powers which have been given to the 
Custodian-General. I would like to clarify 
the position a little here. An evacuee who 
has been declared as an evacuee or whose 
property has been declared as evacuee 
property, either he or his heir, has got the 
right to apply to the Government for the 
restoration of that property. As there was 
mass exodus, property worth about Rs. 
100 crores became evacuee property. The 
number of properties involved was round 
about 2,75,000, spread all over India. 
Cases came to our notice that certain pro-
perties, in the process of vesting these, 
which should not have been declared as 
evacuee propery, were declared as 
evacuee property. Under section 16 of the 
Act, there are powers, when a person 
applies to the Government or his heir 
applies to the Government, to restore that 
property to the rightful owner, provided 
the Government is satisfied that the 
person concerned should not have been 
declared as an evacuee. During the last 
four or five years that I have been in 
office, I think, in a few thousand cases the 
property has been restored and the value 
of that property is over Rs. 3 to Rs. 4 
crores. We have dealt with these cases on 
human considerations, taking the view 
that if an unfortunate person, on account 
of the difficult conditions that prevailed, 
has been declared as an evacuee, my duty 
as a Minister is to see that where I work 
for the rehabilitation of a displaced per-
son, I should also see that I do not take 
away the property of someone who is a 
national of India, and as such, with a view 
to rehabilitating a 



 

Under the normal condition when the loan  was  
advanced,   that  loan     was to be repaid 
according to certain instalments carrying a 
certain rate    of interest and that loan had to be 
repaid in  cash tout under our Act, we gave the 
displaced person the concession, the privilege, 
the alternative that instead of repaying that 
loan in cash, if  he  has   to     receive  
compensation from the Government, he can 
have it adjusted,  meaning  thereby  that     in-
stead of paying in cash, which might retard his 
rehabilitation or might eat up his capital to a 
great extent,    he could have it adjusted    
against    his claim  and  we  further  gave  him  
the concession of having it adjusted even 
against the  claims  of  his  own  relations or 
friends.    By    experience we found that where 
a loan advanced by the  R.F.A.,   the     State   
Governments and   the   Government   of     
India   the value of which was  about Rs.  25 to 
Rs.  30 crores,  as  I have just stated, could be 
adjusted as public dues, the loans   that   were   
advanced   to    Cooperative societies could not 
be treated as such.    Now we gave loans to cer-
tain   individuals,      displaced   persons, who 
formed themselves into co-operative   
societies.    There   are   quite     a number of 
them in Jaipur.   There are some in U.P.  There   
are some in other places,   who  took     money   
from   the State  Governments,  money  that  
was advanced by the Government of India. A  
set  of  displaced     persons  formed 
themselves into a co-operative society and   
they  built  housing  colonies.     It was found 
that, whereas' in the case of  an   individual,  
who was  given     a loan, his loan could be 
treated as public  dues  and     adjusted     
against  his claim,  in  the  case  of  a  co-
operative society that loan could not be adjust-
ed and treated as public dues.   So, we are  
giving this concession to all  the members of 
the co-operative societies, who are displaced 
persons, who have, with the money that was 
advanced by the Government of India through 
the State Governments,    set   up   housing 
colonies or business or trade.    We are giving   
them  the  same  concession  or the same 
privilege that is afforded to their brother 
displaced persons under 

the compensation rules which up till now they 
could not exercise on account of this legal 
flaw. The amount involved is about a crore of 
rupees. So, instead of asking the displaced 
persons to pay back that Rs. 1 crore, which it 
would be rather difficult for them, the 
Government is giving them the concession of 
repaying that loan through adjustment of their 
claims or through associations, as is being al-
lowed in the case of claimants and non-
claimants.    That is clause No. 2. 

Then, I come to clause number three. It is 
about the appointment of Deputy Chief 
Settlement Commissioners. When we 
formulated the rules, we laid down that we 
would appoint one Deputy Chief Settlement 
Commissioner. But when we saw the volume 
of work, the idea was to expedite the disposal 
of compensation claims. I do not want to take 
any credit for it, but certainly credit is due to a 
band of my loyal officers who have worked 
very hard these four or five years. As I have 
just said, during the period of about four years 
we have been able to dispose of more than 4 
lakhs claims involving over Rs. 125 or Rs. 130 
crores. In the process of the expeditious 
disposal of compensation claims we appointed 
a number of Deputy Chief Settlement 
Commissioners with the best of motives, with 
the best of intentions. Not long ago it was 
brought to our notice—not directly but we 
came to know of it from a source—that some 
of our friends who were deeply interested in 
keeping this Ministry alive—after all these 
years a large number of vested interests have 
been created in various parties— would go in 
for a writ or an injunction before a High Court. 
As you are only empowered to appoint only 
one Deputy Chief Settlement Commissioner 
and you have appointed more than one—
maybe three or four —all the decisions taken 
by them in the course of the last three or four 
years with a view to giving compensation to 
displaced persons, to hearing appeals, to 
hearing revisions, to giving judgments, could 
be set aside. It means that the work of this 
Minis- 
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displaced  person,   I  make  a  national of 
India  a displaced     person    or    a 
refugee.   We have done this on human 
considerations, with a human eye.   But 
some things came to our notice which are  
rather  unfortunate,   for  which  I have to 
take some legal sanction. And that is this.   
That way the Act gives me the power to 
restore the property to a Muslim who is 
adjudged not to be an evacuee.   A 
difficulty has    arisen. For example, I give 
you an instance. It   is  rather   important.     
There   is   a man whose name is Din 
Mohammad. We    treat Mr. Din 
Mohammad as an evacuee,  and his    
property    is    also treated as evacuee 
property.    Say, his property is  situated in  
a mohalla in Delhi or it may be anywhere 
in the Western Zone.   Suppose that his 
house number    is    96.      Now,    Mr. 
Rahim Bux     has     been     living    in       
that house  all along.    When we advertise 
that house  for  auction  or  for   allotment, 
Mr. Rahim Bux comes to us and says,   "I  
am   a   national   of  India.    I have been 
living in this    house    all along.        Here 
is my receipt for the house tax or for the 
income-tax which I have paid.  I have been 
paying certain  taxes.    You  thought    that     
the house belonged to Mr.    Din   Moham-
mad.   But he has gone to Pakistan and the 
owner is    Rahim    Bux."    Under the law, 
as it stands at present, there is no power 
vested in me under which I can restore that 
house to Mr. Rahim Bux because Mr. 
Rahim Bux is neither an evacuee nor is his 
heir an evacuee, so that he can come 
forward and take up the case to me for 
restoration under section  16.    So,  power 
has  been given  to   the   Custodian-
General  that in such cases where under 
section 16 a property cannot be restored,    
then under section 27 the Custodian-Gene-
ral can  deal with  such     cases.    Sir, once 
the property vested in the President.    It is 
likely that it might have been   allotted;   it   
might   have      been allotted  to  a  
displaced  person.    It  is quite likely that 
he might have made certain improvements 
to it.      So, my intention is that, as far as 
possible, it should be my duty to see that    
the property  is   restored   to   the   original 

owner. But circumstances might be such, 
the time factor might be such, that it 
might be humanly impossible for us to 
restore that property. Sir, as you would 
recall, in 1956, I was given certain 
powers in the case of Meos so that where 
it was not possible to restore the original 
holding to a Meo, there were three 
courses open to me—either to give him 
land or give him cash or give him both 
land and cash, provided the original land 
could not be restored to him. So, we had 
taken that power. In cases of this nature 
where the Custodian-General holds that 
the property is to be restored, in spite of 
the fact that it has been acquired and we 
are under the impression that it is an 
evacuee property, these three alternatives 
will apply. 

Sir,   there  is  one  clause  about  the 
Advisory Board.    When it passed the 
original Act,  Parliament    created     a 
Board   called  the    Advisory     Board. 
This Board has been functioning since we 
started implementing the Compen-Isation 
Scheme and the main function lof the 
Board is this:   In regard to ah 'important 
matters of policy where the Ministry  has  
to  take  a major policy, decision with 
regard to the implementation of the 
Compensation    Scheme, there is a 
statutory provision that    I shall  take  the  
advice  of  this  Board. It is left to me to 
accept it or not, but it is obligatory on me, 
under   the Act, to take the advice of the 
Board, and  from  the  very  beginning,     
this Advisory Board has been functioning 
In this connection, I may mention the 
names of some of the members of the 
Advisory  Board.    One  is  Mr.  Jaspat 
Roy Kapoor, an hon. Member of this 
House—he  is  not here     today.    The 
hon.   Giani   Gurmukh   Singh   MusafSr 
is another member.   You may remember 
Mr. Chandulal Parikh,    Sir.     He was  an  
hon.  Member of this  House. He  has  been    
associated    with     my Ministry since a 
very long time, and has been the Chairman 
of this Board. And we have another refugee 
leader, from Delhi, Mr. Jag Parvesh, who 
has been    closely    associated    with    the 
refugee task.    These are some mem- 
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[Shri Mehr Chand Khanna.] bers of the 
Advisory Board which has been advising 
me on all matters relating to the 
implementation of this scheme, and they 
have done very good work, and I am 
grateful to them. They have been 
functioning for the last four or five years. 
At times they may have to take certain 
decisions which are objectively correct, 
but which from the view point of the 
displaced persons, may be a little 
embarrassing. But their approach has 
always been objective, and they have 
given me a tremendous amount of 
guidance and strength.    I am grateful to 
them. 

Sir, though the Act has created this 
Board,  there  is no provision for the 
determination  of  the    life    of     this 
Board.    After the compensation work is 
over, after most of the work in the Ministry  
is completed  and  after  the other work is 
transferred to the   permanent Ministries of 
the Government of India,  there will  be    
very     little work left.   To that extent I 
feel that there is a necessity for this Board 
to function,   to   give  me   advice   and   to 
help me.   But after the western   wing of 
the Ministry is wound up, there will be no 
need for this Board.   So, I have taken  
powers  to  dissolve  this  Board under 
clause 8.    But I want to give an assurance 
to this House, as I gave it  to  the  other 
House,  that it is  no intention  of mine  to  
see  the end  of the Board before I see my 
own end. My intention is that my end and 
the end of the Board should be cotermi-
nous.    Once the western wing of the 
Ministry  is  wound  up,  there will  be no  
necessity for the Board,    because the 
Compensation Scheme, for which this is 
meant to give advice, will have been 
completed in its entirety.   So, the idea  is  
that  the  life  of  the     Board should be 
coterminous with the    life of the western 
wing of this Ministry. 

These are some of the points which I 
wished to make about this Act. The 
amending Bill is simply with a view to 
removing certain difficulties. It is no 
intention of mine not to give com- 

pensation to those who have not received 
it. It is no intention of the Government to 
change in any way the scale of 
compensation, and it is no intention of the 
Government that any measure should be 
adopted towards the fag end of the 
Ministry or the Scheme, which should 
cause any harassment to those who should 
have relief and who should be treated with 
sympathy and consideration. You will 
remember, Sir, that a few months back, I 
came forward with a Bill and you armed 
me with powers to have a man arrested 
for non-payment of dues. I told you then 
that my arrears were to the extent of Rs. 8 
crores. Though the arrears have 
remained— possibly, some amounts have 
been realised—up till now; not a single 
person, as far as I know, has been arrested 
under the powers given to me. So, I would 
beg of the House to have faith in me, 
confidence in me, as they have all 
expressed, and my only object in bringing 
this Bill before the House is to see that all 
those small difficulties are removed and 
anything done should be in the interests of 
the displaced per. sons and that no power 
should vest in any individual after the 
whole thing is done. 

With these words, I    commend this 
Bill to the House. 

The question loas proposed. 
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"This is not a Ministry which can be made a 
permanent Ministry.   If it was,  the real object of 
rehabilitation would be defeated." 

 

"Where a managing officer or a managing 
corporation is satisfied that any person, 
whether by way of allotment or lease, is, or 
has at any time been, in possession of any 
evacuee property acquired under this Act to 
which he was not entitled, or which was in 
excess of that to which he was entitled, under 
the law under which such allotment or lease 
was made or granted, then, withoutprejudice 
to any other action which may be taken agains 
that person,  
the managing officer or the managing 
corporation may, having regard to such 
principles of assessment of rent as may be 
specified in this behalf by the Central 
Government, by order, assess the rent payable 
in respect of such property and that person 
shall be liable to pay the rent so assessed for 
the period for which the property remains or 
has remained in his possession." 

 

 

"I feel the greatest achievement that the 
Ministry can achieve is to liquidate itself. I 
want my displaced friends to be bodily 
integrated in the life of the country and not 
to be called displaced persons for all time 
to come." 
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"Any amount recoverable, whether 
in one lumpsum or in instalments from 
the displaced persons on account of 
loans granted to him by the Central 
Government or a State Government or 
the Rehabilitation Finance 
Administration constituted under the 
Rehabilitation Finance Administration 
Act, 1948 and any interest on such 
loan ..." 
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MR. DEPUTY CHAIRMAN: The 

quesion is: 

"That the-Bill further to amend the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, as passed by 
the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause 
consideration of the Bill. 

Clauses 2 to 11 toere added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI MEHR CHAND KHANNA: Sir, 
I move: 

"That the Bill be passed." The 

question was proposed. 
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MR.  DEPUTY     CHAIRMAN:     The 

question is: 

"That the Bill be passed." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: The 
House stands adjourned till 11 A.M. to-
morrow. 

The House then adjourned at 
five of the clock till eleven of 
the clock on Wednesday, the 
17th February 1960. 


